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— GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No. F.14(13)/LA-2012/ Canshaie / 180 —190 Dated the JgDecember, 2012

To
The Special Secretary (GAD),
General Administration Department,
Government of NCT of Delhi
2" Level, A-Wing,
Delhi Secretariat,
New Delhi.

Sub: Gazette Notification of the Delhi Value Added Tax (Fourth Amendment) Act, 2012
(Delhi Act 14 of 2012)

Sir,

1 am directed to forward herewith two copies of the subject cited notification (English and
Hindi versions) for publishing in the Delhi Gazette (Part-1V)-Extra-Ordinary today itself. It is
requested that at least 10 Gazette copies of the same may be sent to this Department as soon as
received from the press.

Yours faithfully,
Encl: Asabove /

(Tarun Sahrawat)
Addl Secretary (Law, Justice & L.A.)

No. F.14(13)/LA-2012/ cevszlaw / 180 —19q0 Dated the. 9% December, 2012
Copy, together with the copy of enclosures, forwarded for information and necessary action to:-

1. The Secretary, Government of India, Ministry of Home Affairs, New Delhi-110001

2. The Joint Secretary & Legislative Counsel, Government of India, Ministry of Law &
Justice, Legislative Department (Correction Cell), Shastri Bhawan, New Delhi-110001

3. The Pr. Secretary to Lieutenant Governor, Delhi, Raj Niwas, Delhi-110054.

4. The Pr. Secretary to Chief Minister, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-
110002.

5. The Pr. Secretary (Finance), Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-
110002.

6. The Commissioner (T&T), Govt. of NCT of Delhi, Vyapar Bhawn, LP. Estate, New
Delhi-110002.

7. The OSD to Chief Secretary, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-
110002.

\/& The Secretary (LA), Delhi Legislative Assembly Secretariat, Old Secretariat, Delhi-

110054.

9. The Deputy Secretary (Admn.), Law, Justice and Legislative Affairs, Govt. of NCT of
Delhi with the request to upload a copy of the Act on Department’s website.

10. Guard file \
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. BE PUBLISHED IN PART-IV OF THE DELHI GAZETTE-EXTRAORDINARY)

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELMI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, WEW DELHI

46,F.14-(13)/LA-2012/ Cmv&muv"/l Eni] L)utudﬁ%tl’\e December, 2012
NOTIFICATION

No.F.14(13)/LA-2012/ consaloes I..-*A:I‘]he following Act of the Legislative Assembly of the National
Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on 24™ Decermber,
2012 and is hereby published for general information:-

“THE DELHI VALUE ADDED TAX (FOURTH AMENDIVIENT) ACT, 2012
(DELHI ACT 14 OF 2012)

(As passed by the Legislative Assembly of the National Capital Territary of Delhi on the 13"
December, 2012)
[24™ December, 2012]
An Act to further amend the Delhi Value Added Tax Act, 2004

BE it enacted by the Legislative Assembly of the National Capital Territory of
Delhi in the Sixty-third Year of the Republic of India as follows: -

1. Short title, extent and commencement.- (1) This Act may be called
the Delhi Value Added Tax (Fourth Amendment) Act, 2012.

(2) It extends to the whole of the National Capital Territory of Delhi.

(3) It shall come into force on such date as the Government may, by
natification in the official Gazette, appoint.

2, Amendment of section 2, — In the Delhi Value Added Tax Act, 2004,
(hereinafter referred to as the principal Act), in section 2, in sub-saction (1), in
clause (zd), in sub-clause (vii), -

(a) the provisos befare the Explanation shall be omitled.

(b) the ‘Explanation.” shall be numbered as ‘Explanation.-1:  after
Explanation.-1’ so re-numbered, ‘Explanation.-?* shall be inserted,
namely :-

"Explanation.-2 The amount received or receivable by oil marketing
companies for the sale of diesel and petrol shall be deemed to be
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equivalent to the price on which the retall outlets will sell these

commodities to the consumer.”
3. Amendment of section 36A. - In the Principal Act, Ih section 36A,-

(i) ‘In sub-section (1), for the word ‘two’ oceuiring after the word ‘of” and
before the word 'percent’ the word ‘four” shall be subslituted.

(i) In sub-section (1), proviso shall be omitted.

(i) In sub-section (1A), for the word ‘two’ occurring after the word ‘to’ and
before the word ‘percent’ the word ‘four’ shall be substituted.

(iv)  In sub-section (1A), proviso shall be omitted.
4, Amendment of section 58A.- In the Principal Act, in section 58A,-
(i) In sub-section (1), the words “at any stage ol ll.e [zroceeding under this
Act,” occurring after the word “If,” shall be omitled.
(ii) for sub-section (2), the following shall be subslituled, namely :-
"(2) The expenses of, and incidental to, the examination and audit of
records under sub-section (1), (including the remuneration of the
accountant or a panel of accountants or professional or panel of
professionals) shall be determined and paid by the Commissioner and
that determination shall be final.”
5. Amendment of section 95.- In the Principal Act, in section 95, -

(i) for the title the following shall be substituted, namely :-

"Dealer to declare the name of manager of business, Permanent Account

Number and IEC (Importer Exporter Code)”,

(i) for sub-section (3), the followiiia shall be substitutec, namely :-
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(iii)

(3) “Every dealer at the time of applying for registration under this Act shall
mention the Permanent Account Number (PAN) obiained under the Income
Tax Act, 1961 (43 of 1961):

PROVIDED that the dealers already registered under the Act shall
intimate Permanent Account Number (PAN) obtained under the Income Tax
Act, 1961 (43 of 1961) in the prescribed form, within two months of notification
of the amendment,

(3A) Every dealer liabie to pay lax under this Act and having an 1IEC (Importer
Exparter Code) under The Foreign Trade (Development Arl Regulation) Act,
1992 (No. 22 of 1992), shall mention the TEC (Impoiler Exporter Code), at the
time of applying for registration under this Act, :

PROVIDED that the dealers alreacly registered under the Act and
having IEC (Importer Exporter Code) under the Foreign “Irade (Developmerit
And Regulation) Act, 1992 (No. 22 of 1992) shall intimate the details in the
prescribed form, within two months of notification of this amendment :

PROVIDED FURTHER that every dealer registeres! under the Act, who
obtains an IEC (Importer Exporter Code) under the Foreign  Trade
(Development And Regulation) Act, 1992 (No. 22 of 199%), subsequently shail
provide the IEC details in the prescribed form, within 1% days of obtaining
the IEC.”

for sub-section (4), the following shall be substituted, namely :-

(4) “Any person who fails t furnish & declaration or, us the case may be, a
revised declaration as provided in sub-section (L) and sub-section (2) of
this section or fails to provide details of the Permanent Account Number
obtained under the Inconie Tax Act, 1961 (43 of 1961), as provided in sub-
section (3) of this section ar fails to provice the [EC (Importer Exporter
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Code) under The Foreign Trade (Development And Regulation) Act,
1992 (No. 22 of 1892) as provided in sub-section (3A) of this section,
shall be liable to pay, by way of penalty, sum equal to Rupees one
thousand per week of default subject to a maximum of fifty thousand
rupees.”

(Tarun Sahrawat)
Addl. Secretary (Law, Justice & L.A.)
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